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them tetter .pdacement ̂cilitios. Women 
appti coats ue n#t««iy for
Tacancies especially notified for them 
but for all vacancies for which they 
are  eligible.

R©-emj»loymant of Top Officials 
of Public Sector Undertaldboga

679a, SHRI  VASANT  SAT HE : 
"Will the  Minister  of FINANCE be 
pleased to state :

(a;  Whether 'Government  have  re# 
•viewed the policy regarding re-employ­
ment of superannuated persons or giant 
of  extension  after  superanuation  in 
respect  of top  level officers in Public 
Sector Undertakings; and

(b)  if so, the main features thereof ?

THE  MINI SI ER  OF  STATE 
TN THE MINISTRY OP  FINANCE 
(SHRI FRANAB KUMAR MUKHER- 
JEE; : (a) and (bj Government have 
decided that fresh appointment of super­
annuated persons to Top Posts in Public 
Enterprises should  be  done  only in 
exceptional circumstances. This applies 
to  extension  of  appointment beyond 
*he age of superannuation also.

Non-Supply of raw materials 
by State Trading Corporation

6793-  SHRI D. D. DESAI :

SHRI P. GANGADEB :

SHRI SHRIKISHAN MODI:

Will the Minister of COMMERCE 
be pleased to state :

(a)  whether  the  woollen  textiles 
and yarn industry has not been supplied 
-with raw materials by the State Trading 
Corporation  at  competitive prices;

(b)  if so, whether his Ministry  feels
that it can  get the raw material itself
from  the overseas  markets at much
ower  rates;

(c)  whether  any steps  have  been
taken by his Ministry in this regard; 
and

(d) if so, the main features thereof ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH  PRATAP  SINGH):
(a)  Staifie Trading Corporation jofetton* 
offers  ftoift  foreign suppliers agwast
indents rtjoeived froxi} Indian buy*r*.

Aoeeptoww otlfaevtice *9 
ftod1 the ImSwa buyer before ofc&fcrs 
are placed by  the  $t**e  'Itofcding 
Corporation with the foreign  wppHer 
However, on account of-vnpifl decline 
in prices of wool certain past contracts 
which  were placed wftfe the  earlier 
concurrence of the users had run into 
' difficulties  which  have largely  been 
sorted out by the offer of notable 
concessions by the State Trading Cor­
poration to the Indian buyers.

(b) No, Sir.

(c) and (d)  In  the  Import  Policy 
for  Registered exporters for  1975-76, 
it  has been provided that in  reaped 
of raw wool» exporters will be given 
letters of authority to the full extent 
of their import replenishment; it has 
also been provided that is respect of 
items for which release orders are issued 
and the canalising agency is  unable tc 
supply the material within six months, 
the exporter will be free to ask for a 
letter  of authority  to  make  direct 
import.

Parice payable to NJtLD.G. 
by M.M.T.C.

6794- SHRI PRABODH CHANDRA:

SHRI M. RAM GOPAL RED.
DY :

Will the Minister of COMMERCE be 
pleased to state :

(a;  whether the Minerals and Metal* 
Trading Corporation has opposed revision 
of the price payable to the National Mine­
ral Development Corporation; and

(b;  if so, the reasons therefor ?

THE  DEPUTY  MINISTER  IN 
THE  MINISTRY OF  COMMERCE 
(SHRI  VISHWANATH  PRATAP 
SINGH;: (a; No, Sir.

(b;  Does not arise.

Canalisation of Export 
of Mica through Mica trading

6795.  SHRI INDRAJIT GUPTA : 
Will  the  Minister  of COMMERCE 
be plaMredfeMrtate

(4)  vtoetfcer’ittmort of.«U $hte hppo*’ 
tant 'varieties df Mic* » going to be 
canalised  shortly  throutf*  Mica
Trading CorporatMm;




